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List 	-on 2.5.97 for ,hearing 

(VN.IIehrotra) 
Vice- cr ail'm an 

CII 

.1 

 

R.K. Chouuey - Counsel for the -applicant, 

j,. 

Heard the learned counsel for the applicant. 

issue notjces to the respondents to show cause 
why contempt proceeding 5  be not initiated against 
them e  Reply maybe filed withIn: four weeks. List 

on 25.7.97 	for hearing on CL, 

(K.Iiuthu Kumar) 
IIemcer(A) (U.N. IIehrotra) 

Vice- Chairm an 

3 

25.7.9? 

CII 
List on 9.9.97 for hearing on contempt matter. 

4La-4' dL) 
	

(U.N. IIeotra) 

Vice- Chairm an 
4/09.09.97 

On the request made on behalf of the counsel 

for the applicant, two weeks' time is allowed for filing 
re j o jixter. 

List on 13.1.1.1997 for hearing on contfmpt matter, 

	

(R.K. ooja) 	 (V.N.Mehrotra) 
$ ' 	. 	4er (A) 	 . 	 V ice-Chairman 




